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. Petition under Section 63 of the Electricity Act, 2003 for Adoption

of Tariff discovered through Competitive Bidding Process for
selection of wind power developers for setting up of 100 MW
ISTS-connected Wind Power projects in India under tariff-based
competitive bidding under Scheme for flexibility in Generation and
Scheduling of Thermal/Hydro Power Stations through bundling
with Renewable Energy and Storage Power as per the Guidelines
for Tariff Based Competitive Bidding Process notified by the
Ministry of Power, Government of India vide its Gazette
Notification dated 27.08.2022.
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Record of Proceedings

During the course of the hearing, the learned counsel for the Petitioner and the
Respondents, JGEPL & RECPDCL, made their respective submissions and
concluded their arguments in the matter.

2. After hearing the learned counsels for the parties, the Commission directed the
Respondent, RECPDCL, to file its written submissions capturing the submissions/
arguments made by it during the course of the hearing and any judgments in support
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of its contentions within two days. The Commission also permitted the Respondent,
JGEPL, to a compilation of judgments in support of its plea, within two days with a
copy to the other side.

3. Subject to the above and with the consent of the parties, the Commission
reserved the matter for order.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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